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House Mortgage Corporation

897. Shri 5. M. Banerjee: Will the
Minister of Fimance be pieased to refer
to the reply given to Unstarred Ques-
tion No, 318 on the 10th August, 1965
and state the progress so far made in
setting up a House Mortgage Corpora-
tion?

The Minister of Finance (Shri T. T.
Krishnamachari): The matter is still
under consideration.

Fumily Planning Clinice
898. Shri Ramachandrg Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Health be
pleased to state the number of Family
Planning Clinics functioning at pre-
sent in Orissa in rural and wurbas
areas?

The Minister of Health (Dr. Sushila
Nayar): The numbor of Family Wel-
fare Planning Centres functi ning s
Orissa as on the 30th June, 1063, was
84 in rural areas and 52 in urban areas,

—_—

12 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

RerorTEp pEcisioN BY Punsas Gov.
ERNMENT TO CUT BY HALF The Errc-
mucrry SuerLy To Dreumy
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The Minister of lIrrigation and

Power (Dr. K. L. Rao): Delhi s
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meeting a portion of ils power re-
quiremen's by obtaining supply from
Nangal Power Systermn and the Delhi
Electric Supply Undertaking’s present
maximum demand on that system was
about 78 MW up to the 5th of (thus
mon:h. Due to failure of rains during
1965, which has been one of the driest
vears on record, the level of Gobind
Sagar reservoir at Bhakra has Joae
down considerably. As a resul', tLhe
generation of power in the Bhakra
System has been adversely affected
The Punjab State Electricity Board,
therefore, proposed to restrict the
supply of power from Nangal 0
DESU to  daily average of 30 MW
with a ceiling of 50 MW during peak
hours. The matter was discussed by
me with the Chairman of the Punjab
State Electricity Board and Chairman.
De’hi Electric Suoply Committee, on
8th and 9th November 1965 As a
result of these discussions, and keep-
ing in view the over all interest, Delhi
Electric Supply Undertaking and
Punjab State Electririty Boarq have
now agreed to the following program-
me of supoly of power from Nangal
to De'hi Eleetrie Supply Undertaking
during the fortnight commencing from

the 16th November, 1985:—
(a) 12 midnight to 6 Am. 20 MW
Ab) 6 AM. to 5 P.M. 30 MW
fe) 5 P to 9 PM. 50 MW
(d) 9 p.M. Lo 10 P.M. 30 Mw
{e) 10 p. M. to midnight 20 MW

With this schedule of supply it is ex~
pected that there will be no need for
the Delhi Electric Supply Undertak-
ing to apply sny cut in the supply
of power to its consumers. The posi-
tion of power availability will be re-
viewing and discussions will again be
held on 30thh November, 1965 to chalk
ouy further programme of power
supply to DESU from Nangal Sys'em.
It has also been decided that DESU
will take immediate action to ex-
pedite the completion of 15 MW Ther-
mal Station which Is now under erec-
tioh.
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Dr. K. L. Rao: It is true, Sir, that
there will be a reduction in the reve-
nue of DESU to the extent of Rs. 24
lakhs every month, This will not be
charged from the consumers. At the
same time 1 wish to remind the hon.
Memter that the Punjab Government
is having a cut of nearly 30 per cent
which means a loss of several crores
to its industries.

8hri Shiv Charan Guopta (Delhi
Sadar): The hon. Minister just now
stated that he has asked DESU to
complete the 15 MW thermal plant. I
want to know whether there is any
other proposal to augment the electri-
city supply of Delhi by having some
stand by dicsel sets because such an
eventuality can arise later on also on
account of failure of Punjab supply or
on aclount of national emergency?

Dr. K. L. Rao: At the moment we
have got comfortable amount of stand-
by power in Delhi to meet the shor-
tage of supply from the Bhakra sys-
tem. Any way, 1 will be reviewing
the position every fortnight and 1 am
almost hopeful that there will be no
cut so far as Delhi is concerned

Dr. L. M. Singhvl (Jodhpur): May I
know whether the hon. Minister is In
a position to say categorically that the
avallability of electricity in the capl-
tal would not be reduced either for
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the common consumers or for the in-
dustrial consumers for the rest of the
year?

Dr. K. L. Rao: Quite so, Sir. I do
not expect any cut, but it is very dif-
cult to foresee what will be the posm-
tion after four or flve months. Even
then we are expecting another power
station to come into commission, the
15 MW thermal station, on which we
are putling three shifts—in the night
also they are working—and with that
there will be no trouble. In any casc,
the cut will not be more than ten per
cent.
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Dr. K. L. Rao: No, Sir; we iuve
programmed the relcasc of water finm
Bhakra so that the waters may last on
with the present  system of power
generatign till fresh waters come in
the month of June.
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D." K. L. Bao: Actually, there is g
#tation of 200 megawatts under ~on-
struction which will be coming into
comumission next ycar; also, another
station of nearly haly a million kilo-
watt has been approved and it will be
taken up for construction shortly in
Delhi There will be no necessity for
dependence on other systems when
these things come up.

Shrimati Tarkeshwarl Sinha (Barh):
Just now the hon. Minister replied by
saying that ad hoc arrangements are
giong to be made; but this phenomenon
is not ad hoc, Whenever there is
water shortage, power is affected and
this is a continuous thing. In view of
this fact, may I know whether any
longterm arrangements and planning
are going to be made so as to inter-
link therma) power with hydroelectric
power 50 that power supply may be
staggered on a uniform basis?

Dr. K. L. Rao: We do not expect
this to be repeated, at least not for
another 50 ycars; but in any case,
precautions have been taken already
to form up with a very heavy amount
of thermal baking. As I submitted,
already we have got under construc-
tion & big station and another half a
million kilowatt station is also being
approved.

8hri Hem Barua (Gauhatl): Sir,
before asking a question, may 1 draw
your attention to one thing? Cur
notice was regarding the decision of
Government to cut down power supply
to Punjab and Punjab industry, but
it has been put down as prwer sup-
ply cut down to Delhi 1 was not in-
terested in that

Mr. Bpeaker: 1T will look into that

Bhri Hem Rarua: 1 will ask a ques-
tion about Punjab.

Mr. Bpeaker: Then I need not look
Into it.

Shrl Harl Vishnu Kamath (Hoshan-
gabad): 1t it is relevant, you might
allow It. Let him put it

NOVEMBER 18, 1965 Supply to Delhi (C.A.)2626

Mr. Speaker: All right.

Shri Hem Barua: In view of the fact
that industry in Punjab is already
adversely affected due to conditions
created by Pakistani aggression, may
I know whether our Government have
made any estimate of the extent to
which industry in Punjab is going to
be further adversely affected cue to
the decision of Government to cut
down power supply to industries in
Punjab?

Dr. K. L. Rao: Quite 80, I am very
sorry; but that is a fact. The demand
of large industries in Punjab is being
reduced and their requirements are
going to be met with with a reduction
of 30 per cent. That means definitely
a considerable loss in production; but,
unfortunately, that cannot be helped
at the moment.

8hri Hem Barua: Sir, your State is
suffering and you do not have a word
about it!

Mr. Speaker: I have got my advo-
cates, I think.
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Dr. K. L. Rao: Between Delhi, Pun-
jab and Rajasthan a certain agrve-
ment has been entered into according
to which a certain amount of power
has to be given to Delhi. By making
use of the stand-by here Delhi nas
helped Punjab in reducing its cut. As
I submitted, when we get more power
in Delhi in the course of the next one
or two years, the dependence on
Punjab wil] stop.
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It the industrial worker does not get
any recreation during the evening, he
will not be able to work the next day
in the factory.

8hri 8. M. Banerjee (Kanpur): Apart
from this power crisis or the antici-
pated crisis in Delhi, T would like to
know from the hon. Minister whether
it has been brought to his notice that
all the ordnance factories producing
highly specialised defence material in
Kanpur are going to be affected be-
cause of the extreme shortage of
power there despite the assurance of
the Union Minister here.

Dr. K. L Ras: T am afrald, T am
not aware of this. No report has yet
come that the power will be cut.

1218 hrs. .
PAPERS LAID ON THE TABLE

Compantes (CEntrAL GOVERNMENT'S)
Gevmmar Runueg Awp Forma  (Sgcowp
Asewoment) Runss, 1965

The Minister of Planning (Shri B
R Bhagat): T beg to lay on the Table
a copy of the Companies (Central
Government's) General Rules and
Forms (Second Amendment) Rules,
1985, published in Notification No.
G.SR. 1570 in Gazette of India dated
the 30th October, 1963, under sub-
section (3) of section 642 of the Com-
panies Act, 1856. [Placed in Library.
See No, LT-5171/65.)

( EnROLMENT) Regurarions,

1985

The Deputy Minister in the Mintstry
of Defence (Dr. D. 8. Raju): [ beg to
lay on the Table a copy of the Navy
(Enrolmenty Regulations, 1985 pub-
lished In Notification No. SR.0.
359 in Gazette of India dated the 30th

1808 (Ai) L&—4.

Navy
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October, 1965, under section 183 of the
Navy Act, 1057. EPIuccd in Library.
See No. LT-5172/65.)

Tax Creorr Cemtoricate (Excise Dury
on Excesg CLEARANCE) ScHEME,
1965 AND oTHER NOTIFICATIONS

The Deputy Minister in the Minis-
try of Floance (Shrl Rameshwar
Sahu): I beg to lay on the Table—

(1) a copy of the Tax Credit Cer-
tificate (Excise Duty on Excess
Clearance) Scheme, 1965, pub-
lished {n Notification No.
G.S.R. 1836 in Gazette of India
dated the 5th November, 1865,
under sub-gection (4) of sec-
tion 280ZE of the Income
tax Act, 1061, [Placed in
Library. See No. LT-5173/
a5.]

a copy each of the following
Notifications under section
150 of the Customs Act, 1982
and section 38 of the Central
Excises and Salt Act, 1944:—

(1) The Customs and Central
Excise Duties Expory Draw-
back (General) Seventy-
third Amendment Rules,
1985, published in Notifica-
tion No. GSR. 1605 in
Gazette of India dated the
8th November, 1065.

The Customs ang Central
Excise Duties Export Draw-
back (General) Seventy-
second Amendment Rules,
1965, published in Notifica-
tion No. GSR. 1808 in
Gazette of Indin dated the
6th November, 1865,

(2)

(i

(iil) The Customas and Central
Excise Duties Export Draw.
back (Generanly Seventy-
first  Amendmen:  Rules,
1985, published in Notifica-
tion No. GSR 1608 n
Gazette of India da'ed the
6th November, 1865

(iv) The Customs and Central
Excise Duties Export Draw-



